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[#1.5. G197/Wardha-Nanded(Yawatmal-Pusad)/Warwat/20E]
AT THT AT, T TTEF Areawret (FFato)

MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 10th March, 2026
Under clause 20 (E) of the Railway (Amendment) Act 2008

S.0. 1257(E).— Whereas, by the notification of the Government of India in the Ministry of Railways
(Railway Board), number S.0. 6136 (E), dated 31st December,2025 published in the Gazette of India, Extraordinary,
Part-ii, section 3, Sub-section (ii), dated the 29 December, 2025 and issued under sub-section (I) of section 20(A) of
the Railways (Amendment) Act, 2008 (11 of 2008) (here in after referred as the said Act), the Central Government
declared its intention to acquire the land in the schedule annexed to the said notification for the purpose of execution,
maintenance, management and operation of the Special Railway Project namely "Wardha- Nanded (via Yavatmal
Pusad) New BG Railway Line" in Nanded District in the State of Maharashtra.

And whereas, the substance of the said notification has been published in the daily local newspapers, namely,
“Daily Nagushe” on 28 january 2026 and “Daily Udyacha Marathwada” 29 January 2028 under sub-section (4) of
section 20A of the said Act;
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And whereas, no objections were received and some have been considered by the Competent Authority
accordingly orders have been passed;

And whereas, in pursuance of sub-section (1) of section 20 (E) of the said Act, the Competent Authority has
submitted its report to the Central Government.

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred
by sub-section (1) of section 20 (E) of the said Act, the Central Government hereby declares that the land specified in
the Schedule annexed hereto shall be acquired for the aforesaid purpose.

And further, in the pursuance of sub-section (2) of section 20 (E) of the said Act, the Central Govt. hereby
declares that on publication of the notification in the Official Gazette, the land specified in the Schedule annexed
hereto shall vest absolutely in the Central Government free from all encumbrances.

SCHEDULED

Brief description of the land to be acquired, with or without structures, falling within the Special Railway
Project “Wardha - Nanded (Via Yavatmal Pusad)New BG Railway Line” in the district of Nanded in the State

of Maharashtra.
As per
= e Survey .
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(g}
= | =
Total 1.40 Ha | 0.0226 Ha

[F. No. G197/Wardha-Nanded(Yawatmal-Pusad)/Warwat/20E]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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